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tHE MINISTER OF DEFENCE
(SHRI JAGFIVAN RAM): (a) In accor-
dance with the provisions of Territorial
Army Act, 1948, Territorial Army per-
sonnel are required to act, among other
things, in support of the civil power. Thus
they can be used to prevent the disruption
of ecssential services.

(b) The persons recrvited to T. A. are
bound by the provisions of the Act as
above.

(c) An catract of Section 7 of the Terri-
tonal Army, Act 1943 xhich lays down
the liability for military service, is laid on
the Table of the House, [Placed in Library.
Sce No. LT-6169/74].

Alleged misuse of Steel by Industrial Units

393. SHRI VASANT SATHE :
SHRI GAJADHAR MAIJHI :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether steel issued from regulated
sourves is being misused on a large scale
by the industiial units ;

(b) if so, whether surprise checks have
becn condacted in the various parts of the
country to verity the use of steel issued
from regulated sources and the 1esulls

thereof ; and
(c) the action taken/proposed to be
tahen against the offenders and othet

measuires conceived to chech cffectively the
misuse of steel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)Y: (a) o (¢).
Reports are sometimes received about the
misutilisation of allotted steel materials by
the actual users, Effective steps are being
taken to check such misutilisation. Iron
and Steel (Control) Order, 1956 has been
amended to provide specifically that the
use of steel for any purpose other than
that for which it is alloited or applied for
is a penal offence punishable under the
provisions of the Essential Commodities
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Act, 1955. The Regional Offices of the
Iron and Steel Controller have been set up
at Calcutta, Bombay, Madras, Kanpur,
Hyderabad and New Delhi to ensure pro-
per utilisation of allotted steel materials.
These Regional Offices conduct surprise
checks also and if any misutilisation
comes to notice, they initiate apropriate
action. Assistance of the Central Bureau
of Investigations/State Police Authorities,
is also taken by them, wherever necessary.
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